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Unused Government Land

2518      SHRIPARBHUBHAl
NACARBHAIVASAVA:

Wil!the Minister of Rural Developmcnt be pleased to statcl

(a) the detaitt of the unuscd Government land spccially in rural areas across the ёountry,

State/UT‐wise hduding Gttarat;

(b) Whether the Government is planning to use thヽ iand under any scheme/misJon ofthe

Government;

(c) rsO,the detaiヽ thereof and if not,the reasons thcrcfot

(d) Whetherthe Government has received any proposal from some ofthe States to use this

iand for cultivation by the homclcss rural peoplc;and

(e)  if SO,the detai:s thereot Stae/uT‐ wise and the acJon taken by the Government in this

regard?

ANSWER

MINISTER OF RURAL DEVELOPMENT
(SHRINARENDRA SINGH TOMAR)

(a): As per Entry 18 and Entry 45 of List‖ (Statc List)of the seventh Schedule of the

Consltution,thc suttcCt`Land'and ls management fal:s in the jurisdicJon of the States

Power to enact iaws relating to'Land'vests in the Legisiaturcs ofthe States.Each State has its

own State‐speciflc Revcnuc L′ a"s to deal wlth'Land'a● d matters rclated thereto lnformation

on Unused Government Land is not centrany maintained in the Department of Land

Resources

(b):Does not arise.

(c):Does not arise

(d):No,Sir

(e):Does not anse.


